
I 
CENTAL (4DPIINIST ATI\/E 

	
I CU N tL 

CIILCUTTR 9ENCH 

No.OR 401 or 96 

Present 	on'b1e Mr.Justice S.N. 1a11ick, lJi4e—Chairrnan 

R. N. SING & RNR. 

'IS 

UNION OF I 

For the apoliCants : None 

For the respondents : i1r.P.C.Saha Co u nsa J 

Heard on : 9.12.97 
	

Or Per on : 9.12, 97 

	

I 

R D 

No one aepears for the petitioners ;hsn the matter is cal1e 

for herin. I have heard the id. counsel r. .C.Saha, appearing for 

the respondents, It is a CaSe for appointment on como ass ionhte roun 

relating to opo1icnt No.2. In the instant1  apF lication the pplicnts 

have prayed for a direction ipon t a respo derts to give ani appointant 

to the applicant No 	the son of t e appli ani No.1 on compassionate 

ground in Grouo tD?  post under th S.E.Faiwa represented y the 

rponcent No.1 and 2. It anp ears 	the aplication that the applicant 
- 	kiLi 	

1 
No.1 was medically decategorjsed arId was rti ed as Diesel Assistant, 

Loco, E3andamunda, S.E.Railway at tIe aI 

	 i 	 I 
o of' 48 years 25 days, Under 

the rules he prayed for appointmeni of his son the applicant No.2 in 

a Group '0' post on compassionate ground. No r 	being granted 

in this regard the applicants riledthis a, Ii ation before this 

Tribunal on 26.3.96. It has been submitted by 9r.S2ha that the matter 

was being processed by the respondents and Lhe ,e was some naturl 

delay to considerthe case or appointment o c mpassionate g'ound, In 

the reply filed by the respondents n B..4 ij was pointed ut that 



....: 	2 

the matter w,,,s heing cqnsidered by the iut ority. Mr.Sh now 

submits th0t such appointment has alrey •een given to the 

anplicant No.2 w.e.f.: 17.4.97. In supno: t P his ccntention 

£ir,Sahn has nroduced before me a true cpy of the first 

of the service hook of the applicant No.2 thowing that h WS 	H 

aopointed w.e.P. 17.4.97 as a Tken Por er on compassionte !round 

which is a Group '0' post. 

2. 	Under the circumstanc bs notd 19ove the instnt 

application h,s become infructu us and as uch no order s passed. 

The applicatiofl is traed as d'sposed V for being infrctuous 

tkinç note of the sutsequent e ant. Th t ue cOoyot' th first 

pte of the service book as pro uced byth E  counsel for 4he 	 1 

respondents be kept on record. Jo orderas to costs. 
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